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. Petltloner in- person._

On behalf of the respondents Mrs.-RaJ Kumarl
Chopra, Counsel is present. . :

'Ue have. heard the petltloner Shri p. D Adltya
and_ Mrs. RaJ Kumari Chopra, counsel a:pearlng For the
respondents. The petltloner stated that the Bank has

ot credlted any amount in his account’ upto 11 2. 1990

although he ‘has completed all the formalltles by

, 8th oF'February,ijQD- He_hes:also sentAa Reglstered

letter. to the Bank on B. 2.1990 complaining’that the

amount has not - been credlted ln hls account. Mrs.,

Chopra stated that an amount o Rs.45 908/- has. been
credlted in his. account oh 12, 2 1990 and further the
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Bank~has been requested to credit a sum of Rs, 28665 20

in the petltloner s. bank aocount vide letter dated

16.2.1990. A copy oF the aForesald letter uas handed
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”oVer.to the-petltloner. ThlS letter 91Ves a break up

of the amounts‘under diFferent heads. The-petlt;oper

stated_that‘he i's not auare'uhether any-amount'has been

credited in his account or not. We direct him to go
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to the Bank;- 1nqu1re and draw the money. That would"
i\

‘also shouw uhether the amounts haue been credited ln
lhis .accoant . This amount 1s in regard to the pen51on,

KDCRG “Leave Salary and commutatlon amount.\

JIn regard to his GuP.F. amount, we are told
that the petltloner was sent the requ1srte forms
Uthh have not been returned to the department at

Chandlgarh. On behalF of the re pondents, it-is stated

that they haVe been requestlng the petltloner to Flll

up the requlSlte forms 'so that the amount oF GPF may
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} also be credited in his account. The'petitioner
stéted‘that he is entitled to get thé amﬁunt from
.‘Headquarters:inﬁNeQ'Delhi. We are of the vieﬁ that
as far as the .amount ﬁf‘GPF is céﬁcernéd; it would
. serﬁe his purpose if -the fdrms'are sent to the
,Offlce at Chandigarh so that the payment of GPF can
;. be expedlted. He, therefore, ‘direct the petltloner'
| " to fill up the requisite Forms and send the same’to the
';Assiétant.Dlrector, sub31dlary Intelligence Bureau
(MHA),.GDVErnment of india, Sector 19/A,'Médhya Mara,
L Chandigarh at Ehé earliest.so'that'the ahount can be

credited, in his account. -

The petitioner further statéd that tﬁe:
{ "calculation of*pensidn has not been broperly done.
= We are of.the.ﬁieu that‘the question‘abdut the
calculatlon of pen81on raises a fresh cause of action
and may form the basis of a fresh D.A.~ It Cannpﬁ
be géhe 1nto in this C.C.Pe Angther point raised was
E about 1nterest on the amcunt due., This too cannot
: be gone into 'in this C.C. P. | o
'Ue are, therefdre, of thé‘viag‘that this
; .CCP may be.diSposed df as indicated aboves. UWe order.:
; ‘accordingly. "Notice of CCP is discharged.
g (B.C. MATHUR) - . - (AMITAV BANERJI)
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